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(iii) The said IRP shall act strictly in accordance with the provisions of the

Code and with a view to defray her expenses to be incurred and fees on

account, the Applicant is directed to deposit a sum of Rs. 2,00,0001-

(Two Lakhs Only) to the account of IRP within three days from the date

of this order. The IRP shall duly file a status report apprising this

Adjudicating Authority about the progress of CIRP as unfolding in

reiation to the Corporate Debtor" In terms of Section 17 and 19 of the

Code all personnel of the Corporate Debtor including promoters and

Board of Directors. whose powers shall stand suspended, shall extend

all cooperation to the IRP during her tenure as such and management

of the affairs of the Corporate Debtor shall vest with the IRP.

(i") In terms of Section 9 of the Code, this order shall be communicated at

the earliest. not exceeding one week from today, to the Applicant,

Corporate Debtor as well as the IRP appointed by this Adjudicating

Authority to carry out CIRP. A copy of this order shall also be

communicated to IBBI for its records.

16. In the circumstances CP No. (IB)- L3glglJPR/zllgis admitted"
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